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That in the apacity of Propietor of M/s. 5.P. Transport dm willing to

settle the matter with Gammon India Linited on reeipt of Rs. 13,92,210/-

(Rupes mit@n Lakh Ninety Two Thousand Two Hundrd Ten Only) as fu and

nnal settlement of all ouBbnding dues.

That, I have received a sum of Rs. 3,76,651/- (Rupees Thre Lakhs

Seventy-six Thousand six Hundrd Fiftyone Only) vide kmand Drafr No.

315406 daw 13.07.2017 drawn on ICIA tunk in favour oF S.P. Transpft from

Gammon India Limited towards final closure of our account and full and frnal

settlement of a oubbnding dues and claims against the supplies made to

Gammon India Limited till date.

That I have received the aforesaid amounts as and by way full and final

settlenent and neither myself nor anyone on behalf of M/s S,P, Traders shall

have any nJfther claims against Gammon India Linited/ib associates/group

companies. Gammon India Limited/i8 associates/gmups companies are hereby

dischargd and released fiom all ou*anding dues, paymen6, liabilities,

indemnities, penalties, charges, delaq compensation, interest aN any claim or

demand of wha@ever naturc witfi respect of supplies made to Gammon India

Limitd.

That the aforesaid CP/1183/2017 sha hereby unconditionally withdraw by

me. Fwthe4 any rrotices or prnedingt if anh fild againi Gammon Indid

Limiwits aseciates/group companies is demed to be withdrawn, closed and

terminatd fotthwith till this date."

4. The Petitioner has stated due to the said "No Claim Certificate" that under the

situation when the amount is settled, the Petitioner is seeking permission to

withdraw the Petition. Granted.

5. Hence this Petition is disposed of as withdrawn. To be Consigned to Records.

il,K. Shrawat
Dateds 04.08.2017 nember (Judlcial)
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